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SHRI N K. SOMANI: It cannot be 
denied that economic act ivity on roads gets 
primarily disrupted not only due to monsoons 
but due to other reasons also. As far as the 
road transpo!'\ is concerned, I would like to 
draw the attention of the Government to Iwo 
very importanl factot's. One is the design 
and the low position of Ihe culverls on Ihese 
roads and the other is the poor maintenance 
the year round In view of the high inci-
dence of taxatinn on n'ad transport. will the 
Government give a very high priority So that 
limitations of road transport are removed in 
time? 

SHRI IQBAL SINGH: Regardin@ the 
designs. I can say. wherever we do new 
construction, it is done a"cording 10 lI.e latest 
specifications of the Indian Road ('ongrehs. 
Regarding the old ones, v,,: go on improving 
to the he~t standerd possible. But I cannot 
say that in the country, we can do the 
improvements in one day. 

StlRI N. N. PATEL: It is well known 
Ihat there are two national highways from 
Delhi to Bombay. une via Agra and one 
which passes through Gujarat and Mahara-
shira, j.,'., National Highway No.8. The 
condilion of the road of National Highway 
whkh passes through Maharashtra and 
Gujarat. particularly Ihe one in Mahara-
shtra, is very bad. I would like 10 know 
what Government propose to do to improve 
this road. 

SHRI IQBAL SINGH: Rtgarding 
National Highway No.3, that goes from 
Delhi to Bombay via Aara, I have already 
replied. Regardina National Hillhway No.8, 
If lhe hon. Member gives notice of a aeparate 
question, I can reply. 

Demaad for More Powers for Lealilatiye 
A.s.mbly of Goa 

+ 
-123. SHRI P. GOPALAN : 

SHRI VISWANATHA MENON: 
SHRI P. RAMAMURTI: 
SHRI GANPlIH GHOSH : 

Will Ihe Minister of HOME AFFAIRS 
be pleased to state : 

(al whether Government bave received 
any memorandum recently demand ina more 
powers for the Legi~lative Assembly of Goa; 

thl whether Government have CODlidered 
the demand; and 

Ie) if so, the ste~lS laken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFA]RS ISHRI 
VIDYA CHARAN SHUKLA, : (al Yee SIr. 

th) and (c). The recommendations of lho 
Adminisl.ative Reforms Commission on, 
Union Territories and NEFA whk:h, inter 
alia, deals willi the question of powers of 
Legislative Assemblies of the Union Terri-
tories with Legislatures, arc heiDI examined 
hy the Government. 

SHRI P. GOPALAN: There i. a llrow-
ing feelinll in the minds of the people of 
these Union Terrilories like Goa thai Ihey 
are b~ing treated as second-class citizen •• 
Even in the Presidential Election, tbe repre-
sentatives ur the people in the Leaislalure 
are denied the right 10 vote. ]n .iew of the 
ullanimous d<mand made by all sa;tiODI of 
the people of these Union TerritoriC1l, I 
would like to know from the Governa.nt 
what stands in the way of . he GovcrnlDODt in 
conceding the demands of these people fot 
more powers to the LC8illlalure. 

SHRI VIJ)YA CHARAN SHUKLA: It 
is wr,lnll to say that the people of the UnioD 
Territories are bein, treated as IMICOnd cl ... 
citizens. Under the Constitution they haft 
as much right.. any other citizen hu. Aa 
for as Ihe Presidential election il colICCraed, 
the hon. members know that the repre_tao-
tives of the Union Territories who sit In thi' 
House and the olher House do vote for the 
Pre,idenl and, Iherefore, there is no quesliOD 
of treating these citizens of Union Territories 
in any inferior way to the cltIacna of other 
part' of the cOUDtry. 

As far as the question of 8ivilll DJOnI 
powers to the I.egialature il conoerJled, I 
have already indicated in my main auswer 
Ihat in view of the ARC'. recornmendatIoaa 
we are ellll/1linin8 the question and we cx,,", 
to take a decision shortly. 

SHRI P. OOPALAN; The MJoilter iD 
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his reply has stated that the matter is under 
the consideration of the Government, that 
the Administrative Reforms Commission's 
report is being considered. I would like to 
know from the Government whether the 
Government can declare the time-limit by 
which this decision will be taken by the 
Government. 

SHRI VIDY A CHARAN SHUKLA: I 
have already indicated that we are actively 
engaged in examining the recommendations 
nfthe ARC. We will be able to take a 
decision shortly. 

SHRI G. VISWANATHAN: In the 
Union Territories the Assemblies are power-
less and very often the Ministry is by passed. 
We are told that sometimes the files reach 
the Lt. Governor even by-passing the Chief 
Minister and the Lt. Governors are behaving 
like mini-dictators. I would like to know 
from the Home Minister whether he is pre-
pared to consult the Chief Ministers of Pondi-
cherry, Goa and other Union Territories and 
arrive at a compromise formula, so that it 
can satisfy all the Union Territories. 

SHRI VIDYA CHARAN SHUKLA: 
The Home Minister called a meeting of the 
Chief Ministel'll of the Union Territories 
precisely to take their ideas and consult them 
regarding the recommendations made by the 
Administrative Reforms Commission and 
their views have been obtained on this 
Report. 

As far as the question of files gning 
directly to the Lt. Governor is concerned, 
there are definite rules of bUliness that aoc 
laid down there according to which the 
.overnment busine.s is conducted in tbe 
Union Territories. If tbere arc any violations, 
we will certainly look into them if they arc 
brouabt to our ootic:e, 
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SHRI HEM BARUA: In view of the 
fact that the Government propose to give 
political and administrative slatu, to Tripura 
and M.nipur by converting lhe Chief Com-
missionership into Lt. Governorship. have 
the Government any proposal to make Goa a 
full·Hedged Stale enjoying all lhe fIOlitic.1 
and legislative powers like the other States 
in India enjoy '/ 

SHRI VIDYA CHARAN SHUKLA: 
No Sir. There is no such proposal under 
consideration. 

SHRI HEM BARUA: Which is under 

am nnt aware whether these two jobs are 
held by one. If they are so. that miaht have 
been put together fo r lhe sake of economy in 
the administrative expenditure ; but we shall 
certainly look into this matlrr. 

SHRI A. SREEDHARAN : It is not a 
question of economy of expenditure. It is a 
question 0 r the sovereignty of the leaislature. 

SHRI VIDYA CHARAN SHUKLA: I 
don't say that. I say, it miaht be because of 
that. But we shall certainly look into that. 

SHRI P. K. DEO: The creation of the 
territory of Goa was more a necessity of the 
past than of any administrative rcasons or 
importance, because there is no geographical 
contiguity between Goa, D.;man and Diu. 
Taking into consideralion all these facts and 
taking into consideration the wishes of the 
local people why cannot we illtegrate these 
area· with the two adjoining States? 

MR. SPEAKER: That is a separate 
question. (InterrupTion) 1 have passed on 
to the next question. 

SHRI P. K. DEO: Sir, my question 
has not been answered. 

MR. SPEAKER: I have passed on to 
consideration 'I 1 don't follow. I want to the nellt question. 
know whether ... f InTerruption) 

SHRI VlDYA CHARAN SHUKLA: 
As far as I could follow the hon. Member, 
he asked me whether there is any proposal 
to make Goa a full-fledlled State. I said. no 
such proposal is under our consideration. 

SHRI A SREEDHARAN: The Union 
Territories are the slep-sons of the Govern· 
ment of India. Sir, one fundamental princi-
ple in democracy is that the leaislature is 
supreme and it should be separated from the 
executive and it should be free of all the 
inHuences of the exccutive. In view of this 
fact, 1 would like to ask tbis question. Is it 
not a fact that the post of Secretary of tbe 
Goa lcalslature and the post of Law 
Secrec:tary of the Government of Goa are 
held by one and the same person ? If so, 
what Sleps are being conlemplated by tbe 
GOWlrnmont to separate these functlona ? 

SHIll VIDYA CHAllAN SHUKLA: I 

Separation or Judiciary "'rom ElrccutlYe 
ia West Hengal 

+ 
-124. SHRI CHANDRA SHEKHAR 

SINGH: 
SHRJ J. M. BJSWAS : 
DR. RANEN SEN: 
SHRI H N. MUKERJEE : 
SHRI K. HALDER: 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether the Nest Benpl Govern-
ment had requested the Ceatre to provide 
Rs. 2 crores 10 Ihe Slate ror .. paration of 
Judiciary from tbe executive ; 

(b) whether the Centre baa turned down 
thia request: and 

(c) if so, the reasoaa therefor? 

THE MINISTER OF HOME AFFAIRS 
(SHRI Y. B. CHAVAN): (a) A proposal 
wu rewlved from the Go v_at 01 WOIt 




